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 12.38  fre.

 [Mr.  Deputy-Speaxen  in  the  Chair]
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 plaints  regarding  non-payment  of  major
 prizers,  not  notifying  the  place  and  time
 of  such  draws,  printing  and  sale  of  unau-
 thorised  tickets,  improper  conduct  of
 draw,  inclusion of  unsold  tickets  in  the
 draw,  non-submission of  accounts  to  pre-
 scribed  authority.  Many  State  Govem-
 ments  sell  their  right  to  conduct  lotteries
 to  private  agencies for  fixed  royalty  for
 using  their  name.  Thereafter,  these  pri-
 vate  agencies  resort to  many  unscrupul-
 ous  methods  to  derive  maximum  profits.
 This  cause  incalculable loss  to  the  lottery
 buying  public  who  never  get  major
 prizes.  The  Director  of  State  Lotteries
 has  informed  that  apart  from  the  lotteries,
 directly  conducted  by  State  Government

 ets  of-  10  lotteries  are  put  to  sale  in
 Kerala  State.  ॥  can  be  experienced from
 this  that  a  huge  revenue  is  mopped  up
 from  the  people,  mostly  poorer  section  of
 the  society.

 |  would,  therefore,  urge  upon  the
 Govemment of  India  to  ban  all  the  unau-
 thorised  lotteries  conducted by  private
 organisers ostensibly  on  behalf  gf  State

 (lv)  Need  to  retrieve  the  Buddha
 Statue  from  the  lake  and  install
 tt  -  the  midst  of  the  Hussain
 Segar  Lake  in  Hyderabed

 be  installed  in  the  midst  of  the  on

 the  “Rock  of  Gibralter’. But  while  the
 huge  statue  was  being  ferried  to  the
 middie  of  the  lake,  है  accidentally fell  into
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 [Translation]

 SHRI  CHHEDI  PASWAN  (Sasaram):
 Even  after  43  years  of  independence  not
 a  single  daily  train  has  been  introduced
 on  the  Grand  Chord  for  Delhi,  Bombay,
 Madras,  Ahmedabad  and  other  Met-
 ropolitan  cities  whereas  a  number  of  new
 trains  have  been  introduced  in  other
 parts  of  the  country  from  time  tq  time.
 For  example,  in  case  of  Patna,  six  pairs
 of  trains  have  been  made  available  from
 Patna  to  Delhi.  Out  of  these,  two  trains
 viz,  the  Sharamjivi  Express  and  the  Gan-
 ga-Yamuna  Express  which  originate  from
 Patna  itself  provide  convenient  night  ser-
 vice.  In  the  seventies,  .-Tinsukia  Mail  was
 introduced  through  the  Grand  Chord,  but
 later  it  was  diverted  from  Gaya-Kiul  line
 and  run  via  Patna.

 While  there  are  eleven  pairs  of  daily
 trains  for  Delhi  and  Amritsar  via  Patna
 there  is  only  one  train  (i.e.,  Kalka  Mail)
 via  Gaya  and  that  too  the  whole  day  is
 wasted  in  train  and  it  reaches  Delhi  at
 night.  For  the  time  being  there  is  only
 one  train  running  thrice a  week  on  the
 Grand  Chord.  ॥  is  the  Deluxe  Express.  If

 it  is  run  for  four  days  more,  more  than  1
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 (vi)  Need  to  review  the  Proposal  to
 increase  duty  on  paper  rolled

 [English]
 SHRI  SUDARSHAN.  RAYCHAUDHURI

 (Serampore):  Sir,  paper-rolied  Bidi  man-
 ufacturer  is  a  small  trade  in  the  country.

 it  and  no  other

 industry  is  particularly  located  in  my  con-
 stituency  Serampore  where  nearly
 25,000  workers,  mostly  women  coming
 from  the  poorest  sections  of  the  society,
 are  employed.

 This  paper-roiled  Bidi  has  been  re-

 categorised
 in  this  year's  Central  Budget

 thousand  Bidis  instead  of  Rs.  3.90
 charged  earlier.  This  proposal of  abnor-
 mal  jump  in  the  central  excise  duty  would
 cripple  this  industry  resulting  in  its  clo-
 sure  rendering  thousands  of  workers  un-
 employed.

 While  appreciating the  Union  Govern-
 ment’s  attempt  to  curb  the  dangerous
 habit  of  smoking,  the  Central  Govem-
 ment  is  requested  to  review  its  proposal
 of  levying  such  exorbitant  duty  on  this

 सारा  हाइड  वएपडश्याएंड  be  werd workers  in  म  constituency and  their
 families  would  have  to  bear  the  brunt  of
 the  crisis  of  the  industry.

 (vii)  Need  to  ensure  admission of
 deserving  condidates  in  profes-
 sional  courses

 SHRI  MORESHWAR  SAVE  (Auran-

 gabad):  Sir,  the  Constitution  of  india

 20%  at  the  discretion  of  the  managing
 committee.

 Several  cases  have  come  to  notice
 where  the  managements have  been  ‘ac-


